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Central Administrstivs Tribunal
Principal Bench, Neu Delhi.

0. A.Na, 1341/91

Hbu Delhi this the 7th Oay of 3uly, 1995.

Hon^bl© Sh. Haridasan, Vice-Chairman(3)
Hon'ble 3h, B.K, Singh, ClemberCA)

1, Sh. Mahindsr Pal Singh,
S/e 3h. Ram Singh,

2, 3h, 3uresh Kumar,
S/e Sh. Ram Saran.

3, Sh. Ajit Singh,
S/e Sh. Punjab Singh.

4» Sh. Ramveer,
3/e Sh. Mauji Ram.

5» Sh. Kanhaiya Lai,
S/e Sh. Sarju Ham.

6. 3h, Ram Dayal,
S/e Sh. Waharajuddin.

?• Sh. Ram Autar,
S/o Puran Singh,

8, Sh. Tulsiram,
S/o Sh. Gangs Ram.

9, Sh, Raj Kumar Gupta,
S/e Sh. Ram Dularo Gupta,

TQ. Sh. Ram Sovak,
S/e Sh, Munshi Ram.

11, Sh. Nareotam Chand,
S/o Sh. Oennanath, r

12, Sh. Nand Kishere,
S/e Sh, Indira Ram Prasad,

13, Sh, Pyarelal,
S/a Sh, Lalaram,

14, Sh. Ramnivas,
S/e Sh, Ram, Kumar.

15, Sh, Ramdas,
S/e Sh, Gur Charan,

16, Sh, Shoraj Singh,
S/e 3h, ^anlal.

17, .Sh, Raman Singh,
S/o Sh, Bindeshuari Singh,
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13, Sh. Pauan Kumar,
a/e 3h, Teja Singh,

19, ah. Ham Kishtsre,
3/0 Sh, f<am Avtar,

20, 3h, Kailash Naryan,
S/« Sh. Khurram Prasad,

21, !ih, Vad Prakash,
S/® 5h, Bhaguan Oas.

22, 3h, Kishtri Lai,
3/© 3h» Dulichand.

23, Sh. Gopai Singh,
3/0 3h» Suram Singh,
C/e Jh, Wahinder Pal Singh,
Bl^ck N»,87r, Railway Cpiony,
Bharat Nagar,Ghaziabad(UP) , Applicants

(through Sh. D,N, Gaburdhan - nana present)

usrsus

1, Union of India,
C/e Sacretary,
Ministry of Raijuays,
Rail Bhauan,
Niew Delhi,

2, Ganoral Manager,
Northern Hailu/ays,
Barada House,
Niew Oolhi,

3, Pivisianal Sr.Ehg ine«r(C) ,
ORM Office, New Delhi.

4, DS£(C),
3h. Wadan Lai,
0«M Office,
Ambala,

5# Sh, Jaggivan Singh,
AEN PQRS,
Nerthern Railways,
^hlila Cantt,

6, PU3 PQRS,
Ntrthern Railways,
(Wmbala, Respandents

(thraugh Sh. Mggarwal, advacate)

m

ORDER(ORAL)
delivered by Han'ble Sh. A, U. Haridasan, Vice-Chairman(j)

uiho

The applicants, -23 in number j_/ar@ uorking

as Casual Labourers under tha Delhi Oiyision, op Nort v.r

Railway uem temporarily shifted to Ambala in 1939
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and thersafter they uare transfsrr^d

tc Dor=h« 1990. Th.Ir grlevano, is thai th,,
at. b=lng shifted from place to plac. and that
th.y not b,ing absTb,d. •Tho'applicants hau =
Fllsd this application claiming tho follouing
reliefs;

a) That th« applicants should ba

regularised intha pay scale of Rs.750-940 +
pay and allouancffs,

b) That th- applicants bs similarly treated
as other Daily Uagars uho uera regularised
in seruice permanently,

c) Equal pay for aqual wcrl< should bo
giv/sn from ths dates of servico to th»

Applicants.

d) Tha Uages of tha applicants for ths
period frt5m 3uly to Octobsr, 1990 be paid

forthuith,"

2. Ths respondants hav/i filed a dstail-d
rsply-affldauit, Uhon th. application came up
for hearing today, none appeared pn behalf nf
th. applicant, Uarned couns.l/srn'SrK!^
fairly o.nced.d that the Issue m this
O.A. IS similar to the one in 0. A. No. 1458/90 and '
that the decision in that case ulll hold goed
in this case as „ell. fl copy of the Judgment in
0A«o.,45e/.0 1satAnn,xur..I. Th.t application
"as disposed of ulth the following declaration/
dir®,ctions:

"All th. applicants yho have not already
screened should be screened in r„J hi

Division according to th, .acnciss aualj,,,.
In that Oluiaon.and th, remaining inth.
'Ambala Oiuici„„Hon according to th. „,cancl..
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auailabls thsru. One® they are scrssnad
and found fit thsy should be regularissd
against ^th« vacancias in Oslhi and Ambala
Div/isions and then gi\/P5n all faciliti-s
as admissibls to normal railway smployass.
The qusstion of paying any arrear, Ta/OA
in the case of casual uorkflrs not glrsady
rngularissd doss not ariss. Ug direct
That tha uork of scrssning and r sg ul ari sntion
should be complstad within a psriod of
thrse months. Ths respendents ar - frs» to
utilisBthe ssruices of ths applicants
anyuhsrs according to thf; nsftds of pqR 3 Unit,"

As the applicants in this cass ar a in all resDncts

similar te ths applicants in OA Wo. 1458/90, this Applicatior

is disposed of uith a 4-u 4. 4.1.
— Q^^^sction that tha appli cant s. if

hav/a not^already baen screanad in Oalhi Divisinn
^a^ording to ths uacancies av/ailabla thare and tho

remaining m Ambala Division and thosa uho ar a found ^it

^^Id b^^ab^or^in Q^ihi Division, r,sn.ct 1.. .ly
th« existing or future vacancies within threa montj;^s^

from the date of communication of this ordT. Jha claim
for grant of uagas from July to Octob'sr, .1990 is not

allowsd,

4. Th«re is no order as to costs.

( B.l^. Si ngh )
W«mber(A)

( A, I/, Haridasan )
Mick Chairman(3udl.)


